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[My. Deputy-Speaker.]

Chnir calls upon  him to stop, he
must stop. and if he goes on without
.the permission of the Chair to speak
on a matter on which he cannot
speak, those remarks should be ex-
punged. And that is the ruling of the
LChair.

.PAPERS LAID ON THE TABLWN
Rusemr (AMENDMENT) RuLms,
ComR INDUSTRY (AMENDMENT) RULBS,
JuTE TexTriis (CONTROL) AMENDMENT
Onzmn

AND

ANNUAL ADMINISTRATION REPORT OF
Tra Boarp

‘The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table—

(i) a copy each of the following
papers: —

(a The Rubber (Amendment)
Rules, 1963 published in Noti-
fication No. GSR. 774, dated
the 4th May 1963, under sub-
section (3) of section 25 of
the Rubber Act, 1947. [Placed
in Library. See No. LT-1399
63.]

(b) The Coir Industry (Amend-
ment) Rules, 1963 published
in Notification No. GSR. 1088,
dated the 24th June, 1963
under sub-section (3) of sec-
tion 26 of the Coir Industr,
Act, 1953. [Placed in Library.
See No. LT-1400/63.]

-(¢) The Jute Textiles (Control)
Amendment Order, 1963 pub-
lished in Notification No. SO.
1889 dated the 6th July, 1963,
under sub-section (8) of
section 3 of the  Essential
Commodities Act, 1955. [Plac-
ced in Library, See No. LT-
1401/63.]

-(d) Annual Administration Re-
port of the Tea Board for the

- “year 1962-63. [Placed in
Library. See No. LT-1402/63.]

AUGUST 16, 1968 laid on the Table 668

NoriFicaTIoNs . usnse  INpustrRmms
(DEVELOPMENT AND REGULATION)
Act, 1951

Shri Manubhai Shah: I beg to lay on
the Table a copy each of the follow-
ing Notifications issued under section
15 of the Industries (Develupment and
Regulation) Act, 1951:—

(a) S.0. No. 1663 dated the 17th
June 1863.

(b) 8.0. No. 2047 dated the 18th
July, 1888,

{Placed in Library ,See No. LT-1403)
63].

T EN ¥ g a@ifgd 1 wew
ATH I FT [T T[T WA I T
7 F wR AT T AT aE o
"FALE 7 W A A FEAE I
TE ¥ 99TE WM A gy g
F 50 =3 T A enn

Mr. Deputy Speaker: We are cn some
other point now.
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ooy Re Catling

Mr. Deputy-Speaker: There cannot
e a point of order in a vacuum., We
are on some other business.

oY T J2E AT I I,
¥ W WA F WA SoAT T4 Y
DA E AN g § R
| W AT A M qg TG ofa
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frda s g ¢ ag e fggem
»Y smY § G oa ...

Mr. Depuiy-Speaker: I am  very
sorry. Dr. Ram Manohar Lohia may
piease git down I have told the hon.
Slember already that I have disallow-
& that adjournment motion. He ean
come and discuss with me later in
my Chamber, and if there is anything
® reconsider, I shall reconsider it
- Me canfot faige that question here
mow over and over again. The hon.
Wember may please sit dewn and
#llow the House to go on with its
Wisiness.
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T e F o A A W g
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o T 9T T @ o el
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7 T A0 F www 17 fF F anne
o AIET AL & 7 9gy W9 Y g
¥ a7 # IY A feguas T g
g
Mr. Deputy-Speaker: The  hon.
Member must sit down now. There
cannot be a point of order in a vacu-
am.
ot e . Uy R, Wi
T Q@i uTh QSRS |
Mr. Deputy-Speaker: I am very
sorry. If the hon. Member does not

sit down, then I shall have to take
serious notice of it

Shrimati Rena Chakravartty: Will
you not please hear the point of
order?

Mr. Deputy-Speaker: How can there
be a point of order in a vacuum?

Shii Ranga (Chittoor): If there
cannot be a point of order in a
vacuum, you may hear the point of
order and then you may dismise it.

PAPERS LAID ON THE TABLE—
eontd.

NOTIFICATION UNDER COMPANIES ACT
Abmomunts Yo Coerear Srux Boasp
Roues
Rarorrs or INpiax Peoducrivity TwAMg

¥he Minlter of Yaldustry (Shri
Kanango): I beg to ay on the Table—

(1) a copy each of the following
Notifications under sub-section (8) of
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[Shri Kanungo.]

section 13 of the Central Silk Board
Act. 1948 making certain further
‘amendment to the Central Silk Board
Rules, 1955:—

(a) GSR. No_ 800, dated the 1ith
May, 1963.

(b) GSR. No. 1029, dated the
22nd June, 1963.

[Placed in Library. See No. LT-
1404/63.]

(ii) a copy each ‘of the
papers:

following

(a) Notification No. GSR, 978,
dated the 8th June, 1963 under
sub-section (3) of section
620A of the Companies Act,
1956. [Placeq in Library. See
No, LT-1405/63.1

{b) Report of Indian Productivity
Team on Cement Industry in

France, USA ang Britain.
[Placed in Library. See No.
LT-1406/63.]

(c) Report of Indian Productivity

Team on Machine Building
Industry in USSR and
Czechoslovakia. [Placed 1n

Library. See No. LT-1407/63.]

(d) Report of Indian Productivity
Team on Quality Control in
Japan, USA and Britain.
[Placed in Library. See No.
LT-1408/63.]

{e) Report of Indian Productivity
Team on Personnel Manage-
ment in Japan, USA and Bri-
tain [Placeq in Library. See
Library. See No. LT-1409/63.]

(#) Report of Indian Productivity

Team on Industria] Mainte-
nance in West Germany,
[Placed in- Library. See No.
1410{633 +

{g) Report of Indian Productivi-
ty Team op Autemobile An-
cillary Industry. in USA and
West Germany. [Placed in
‘Library, See No. LT-1411/63.]
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(h) Report of Indian Productivi-
ty Team on Machine-tool In-
dustry in West Germany, USA
and Japan. [Placeq in Lib-
rary. See No. LT-1412/63.]

s IO WA U AR 6T A,

Mr. Deputy-Speaker: A point of
order can arise only if there is some
business before the House. When
papers are being laid on the Table,
there cannot be a point of order.

Shri H. N. Mukerjee: Could you
not have the patience to listen to the
point of order? A Member is pre-
sumably intelligent to know what he
is saying?

Mr. Deputy-Speaker: How canm
there be a point of order in a vacu-
um?

Shri H. N. Mukerjee: Couid you
not listen to him?

Mr. Deputy-Speaker: Is it connect-
ed with the laying of papers? You
are an experienced parliamentarian.

Shri H. N. Mukerjee: Is it not more
in conformity with propriety that
before you disallow it, you listen to
the point of order?

Mr. Deputy-Speaker: I can listen te
any number of points of order pro-
vided they are relevant.

© Shri H. N. Mukerjee: A Member is
elected by the people, for good reasom
or bad reason. He should be listened
to when he wants to raise a point of
order.

Mr. Deputy -8peaker: 1 am sox’ry‘
Shri S. M. Baner;ee You: should
at leAast‘ llsten to hxm
NOTIFICATIONS UNDER ESSENTIAL COM-

MODITIES Ac‘r

The Depnty Miniser in thc Mfllﬂ'
u-yo!PoodudAgrlwltnn(ShﬁA
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M. Themas): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (8) c¢f
section 3 of the Essential Commodities
Act, 1955:

(i) The Rice (Madhya Pradesh)
Price Control (Second Amendment)
Order, 1963, published in Notifica-
tion No. GSR 857 dated the 18th

* May, 1963;

(ii) The Rice (Punjab) Price
Control (Third Amendment) Order,

* 41963, published in Notification No.
GSR 853 dated the 18th May, 1963;

(iii) GSR No. 1234 dated the 18th
July 1963; -

(iv) GSR No. 1252 dated the 27th
July 1963 containing Corrigendum
to Notification No. GSR 374 dated
the 17th March, 1962;

(v) The Roller Mills Wheat Pro-
ducts (Price Control) Amendment
Order, 1963, published in Notifica-
tion No. GSR 1281 dated -the 3rd
August 1963;

(vi) The Delhi Roller Flour Miils
Wheat Products (Price Control)
Second Amendment Order, 1963,
published in Notification No. GSR
1282 dated the 3rd August 1963.

[Placed in Lnbrary. See No. LT-1413!
63.]

¢ o U ¥qEF AR AT N
ﬁmﬁwifﬁrﬁﬁww
frar 2 1 a7 aga oo w9 qU
._vﬁma’tgqa’gm ¥ & %
1§ e g g o faAr g gu?

Shri U. M. Trivedi (Mandsaur):
May T say that there is too mitch
nois€ 'in thé House” and those who
want to listen to something are not
able to listen? .-

Mr. Deputy-Speaker: Unless’ ail
Members co-operate, we eannot carry

on. ST Teoulweer
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Shri U. M. Trivedi: It i8 not eur
fault that a trouble is going on. You
should bring some order in the House
before the work proceeds. We are
very much handicapped by this.
Either this way or that way, there
must be some via media found so that
we may be able to hear what is going
on.

Mr. Deputy-Speaker: I am raquest-
ing every hon. Member to keep ordetr
in the House.

St I §A U @R "ig
AR, AT . ...

Mr. Deputy-Speaker: Shri A M..
Thomas.

Shri A. M. Thomas: | have already
laid the papers on the Table.

Shri S. M. Banerjee: I have not
heard it.

Mr. Deputy-Speaker: Shrimati
Chandrasekhar.

Shri Bagri: On a point of order.

RerOoRT OF TAE COMMISSIONER FOR
ScHEDULED CASTES AND SCHEDULED
TrIBES
The Deputy Minister in the Mimis-
try of Home Affairs (S8hrimati Cham-
drasekhar): 1 beg to lay on the
Table a copy of Report (Parts I and
II) of the Commissioner for Schedul-
ed Castzs and Scheduled Tribes for
the year 1861-62, under article 338(2)
of the = Constitution.  [Placed in

Library. See No. LT-1414/68].

Mr. Deputy-Speaker: What . is his

point of order?
o W AW T SRR W%
swwm T
Iqreae wg‘rm i’tfm mw
o A € 0.
o Tt ﬁmﬁmm :
s g -2 7wt *e @ & fergearh &
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[sfv amrzi)
9 ) AHA FT WY IF FT IHT T Q@
T RAfFamIRE?

Iqveqw agTE ;& aHe FFAE

Shri P. R Patel: I am sorry 1 was
ont.

Mr. Deputy-Speaker: I am sorry.
You are too late.

The hon. Prime Minister

o TN WP fgm TSI
WERY, AU TE I & A 3 1
® wngan ¢ o s el S d 0 L L

o for O () ;oW &
Lol

€To T AT Wiga c f mw A
Frien wa g B 9w aw sfeeg &
FEATE 9 qgH A & Y I qF TIA
Ay 3 Y N 7 v 7 27 fray amg
g W afrem & e At
| § WF g WK BT Ao A
wfgg o ag &N & gar 2 o7 T
¥l AR PR TEt g R R
Nt NN A gmITm wE W
ey ¥ gv 39a7 A Ay
afgag & sy ...

Shri Bishwamath Ray
What ig the point 'of order?

(Deorai):

Wr. Doty -Spexker: Lewvs it t0
me.

Shri Bhes Narmin: You have
ealled upon the Prime Minister. Then

why is the han. Member spesking in
e ‘House?

ﬂommmim
TN O gy § D g} fequ
At & o wrw O+ wegn I
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gqrenw AW - O Y AT
e A FE AR & |

o T WA g - & @z
MH WS W& AN @ § 1 78 famw
T aF A wer wnfed, wife e
AEA AT AR ETITAW
AN TAT qg ALY W gy qmar @ o
o g fe afaae & wmaw
4.9 % IRy gET L § 5 FET I,
g s uftram ¥ wama ) gE ot
WA ERl woeTT & fod wie et
o ¥ fo WY o7 g afrdy Ty w
R wg ww woS A o

AR T I ...

Mr. Deputy-Speaker: He cannot
make a speech here.

o T WY Wfgw : & aw
T w4 U A A & e
WMraed AT EEE
N O D gfere @ AT Y W Wy

W it w33 § 66 ew X o ¥ v
e fee &7 X § 05 c0 7 @ &Y,
Yo g Ay o ewiNT . .

IqTeuw WERT : WY WW X W@
E

ore T G Mg - € aw
Y grg wwea ¥ fod o
Shrimmti Yashoda Roddy (Kiurnoo!):

He shouM not be sliowed to make
a wpeeth BowW.

Shri Bishwasath Roy: Tt is u speech,
aot 8 point of oxder.

Shiritiall Bonhke Way: N it wot «
paint of order. N
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the Table

Mr. Deputy-Speaker: He can only
state his point of order. He cannot
make a speech. He has already
taken five minutes.

o TH wAER fgar : & wu=
W= & §3 fadgw sewm 1 +F =ifza &
en AT AUAT FE TGN AE | AL TS
m@%f*wr@m%fmﬁm
FMomEETT ..,

-

ITEAH WERY . Hq 95 T |

o T WA Sfgr @ N 7F
* 79 g7 AT | oF fae § #§ woy
T FTIATE

Mr. Deputy-Speaker: You do not
want him to make a statement; he
should lay the Statement on the
Table.

Mo W "ART Afga : & Al
TRE N
Shri Paliwal (Hindaun): You have

already ruled that it is not a point of
order.

Mr. Deputy-Speaker: He cannot go
on making a speech like this.

2o T wAET |fga : # o fume
AAU RN TF T [ E | TaH HA
(R # e M #X ¥
u\'{ﬁmmﬁﬂmﬁ%mwr@r
‘Frga S e F AT uE G #7T

%WF{

Mr. Deputy-Speaker: There is no
point of order. It is to help the
House during the discussion of the
no-confidence Motion that this state-
ment is being made. He had given
the assurance that he is going to make
a statement. It is the desire of the
House that he should make the state-
ment.

There is no point of order.

‘The hon. Prime Minister.
802 (Ai) LSD—5.

centraiicns aiong the
India-China Border

1o H wAGT Sfgar ; w9 F
zg a3;  faeam &1 99 1 18 7W
TELERT | § OF a1 212 femmn wmRar
A
Shri Bagri: On a point of order.

INERE HEWRT : AT &5 9 |

To TR WA Mfar : 7T a@

g7 it ...

Mr. Deputy-Speaker: I am sorry.
Please resume your seat. Your lea-
der has raised the question and I
have given my ruling.

Nt qEE . Ffe weww A
R TFAT @, GSEHES WA AL &
oAl & 91 W6 ALFIRET § U8,
AT F T AT AT A |

CHINESE TROOP CONCENTRA-
TIONS ALONG THE INDIA-CHINA
BORDER

The Prime Minis{er, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy  (Shri Jawaharlal Nehru):
Since I placed White Paper No. VIII,
containing notes, memoranda and
letters exchanged between the Gov-
ernments of India and the People's
Republic of China, on 23rd January,
1963, further exchange of a large num-
ber of communications has taken
place. I am placing on the Table of
the House White Paper No. IX con-
taining notes, memoranda and letters
exchanged between the Governments
of India and China between January
and July, 1963. [Placed in Library See
No. LT-1415/63.]

When 1 last spoke on the subject of
the India-China conflict on 7th May,
I placed copies of the Government of
India’s note of 3rd April, in which
we had suggested a series of cons-

- tructive steps to be taken for the

settlement of the Sino-Indian border
differences, and of my letter to Prime
Minister Chou En-lai dated 1st May,



